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Resolution or Motion which. can be
a consensus motion on which there
will be no difference of opinion at
all,

Therefore, I commend to this House
that this Motion be adopted unani-
mously.

SHRI JYOTIRMOY BOSU: I want
half a minute only. I had made it
clear. I want the Minister to tell us
whether the multiumillionaires, the
salt and coal racketeers, in Bihar—in
reply to a Calling Attention the Mini-
ster had categorically said that
actions are being taken—had been ar-
rested. If so, how many officers
were arrested and whether those offi-
cers ang businessmen who were
arrested were released Or not, No-
thing more than this.

SHRI PRANAB MUKHERJEE:
That information has to be collected.

MR. CHAIRMAN: Now, what is
going to be the position?

PROF. MADHU DANDAVATE: Sir,
I move that the Motion be passed.

MR, CHAIRMAN: I shall now put
the Motion moved by Prof. Dandavate
to the vote of the House.

PROF. MADHU DANDAVATE:
Before you put the Motion to vote,
I would Iike to know from the hon.
Minister one thing.. Is there anything
in the motion which is not acceptable
to anyone? If not, let him accept it.

SHRI PRANAB MUKHERJEE:
You have already made your sugges-
tion and I have requested you to
withdraw the motion because we are
considering your recommendation.

MR. CHAIRMAN: I will now put

the motion to the vote of the House.
The question is:

“That this House expresses its
deep concern at the steep rise in
prices of essential commodities and
recommends that urgent steps be

taken to bring down the prices.”
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The motlon was negatived,

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu, would like also to press your
motion.

SHRI JYOTIRMOY BOSU: Yes I
press my motion.

MR. CHAIRMAN: I shall now put
the motion moveg by Shri Jyotirmoy
Bosu to the vote of the House. The
question is:

“That this House notes with deep
concern and anguish the unprece-
dented price rise and widespread
blackmarketing of many items and
recommends that a net work of pub-
lic distribution system be created
within three months from date.”

The motion was negatived.

17,13 hrs,

MOTION RE: INCREASE IN INCI-
DENCE OF RAPE ON WOMEN

MR. CHAIRMAN: Now, the House
will take up the next motion by Shri-
mati Geetg Mukherjee,

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Chairman, Sir, with
heavy heart but with some hope I rise
to move my motion which is as follows:

“That this House expresses its
grave concern at the alarming inci-
dence of rape on women, particu-
larly by anti-social elements enga-
ged by the vested interests and on
occasions even by the police in
different parts of the country and
urges upon the Government to take
effective steps to prevent their re-
currence.”

Sir, T earnestly appeal to all the
hon’ble Members of the House to sup-
port it. I believe they will do so
and act as the conscience of the na-
tion is crying a halt to this heinous
crime against the women, against
the entire soclety and against the
humanity. The peculiarity of rape as
a crime 1s that here social stigma
is attached more to the victim
than to the perpetrator of the erime
and consequently very few cases
actually come to light. Thanks to
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organised action of various women
organisations this question has now
come to the forefront and has been
placed on the agenda for the entire
society to act against this heinous
crime. The agitation for reviewing
the judgment in the now well-known
Mathura case has drawn the attention
of the entire nation. But the enor-
mity of this crime is not felt by all.

Rape is a weapon against all wo-
men but it is also a pgrticular weapon
against the poorest of the poor among
women, the agricultural labourers,
many of whom belong to the so-call-
ed lower castes, against industrial and
other workers when they go into
action, against women of lower cas-
tes in caste pogroms, against the wo-
men of the weaker side in communal
riots. It is used by all anti-social ele-
ments but particularly used by anti-
socialg hired by vested interests and
unfortunately by a section of the so-
called guardians of law™ and order,
that is, the Police, either as accom-
plices of the above mentioned ele-
ments or directly to satisfy their le-

cherous lust and to demonstrate their
‘power’,

Sir, though this year this question
has attracted public notice, but, the
women had been trying to raise it
for quite some time.

The National Federation of Indian
Women to which I belong, submit-
ted a memorandum under the leader-
ship of its Chairman Mrs. Aruna Asaf
Ali, to the Rashtrapati on the 12th
July, 1978 in which they gave 16
instances of individual, group or mass
rape in different parts o the country.
They gave instances from Madhya
Pradesh, Bihar, U.P., Rajasthan,
Tamil Nadu, Punjab, Himachal Pra-
desh and Andhra Pradesh, which
covers a big part of our country. I
naturally have no time to quote all
but citing a few of these will be
enough to raise the hair of all mem-
bers of the House.

Sir, in early December, 1977. two
harijan sisters—Ramrati and Kumad
of Pionia village, Bhojpur district,
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Bihar, were raped by men engaged
by the landlords. The former’s hand
was chopped off when she resisted.
On the same day the entire Harijan-
tola of Jagdishpur village, Rohtas
district, Bihar wag burnt to ashes by
the landlords. Their men raped a
young bride in front of her father.in-
law. He was forced to keep his eyes
open. A women agriculturist worker,
Jasia Devi, with just year old baby
of Korama village, Monghyr district,
Bihar, was seriously beaten up when
she demanded her due wage. Her
house was burnt. She threatened to
take her case to the village pan-
chayat. She was locked up in a

dark room and was raped by several
men daily.

Sir, on the 1st September, 1877, a
massive attack was launched by land-
lords and their goondas on harijans
and other rural poor in Kesanakurru
village in East Godavary district of
Anthra Pradesh. The attackers mo-
lested women and kidnapped a girl
whose raped dead body was found in
a field after ten days. In Nelte vil-
lage, Dehra Tehsil in Kangra district
of Himachal Pradesh, on 11th Octo-
ber, 1977, Tota Ram a Harijan and
his wife were attacked, while wor-
king in the fields. They were sought
to be evicted. He was beaten uncon-
scious and pushed in a crevice, from
where he was rescued by the villa-
gers. His wife was raped and she
was thrown in a drain.

Sir, in most cases, these village
women could get no protection from
the custodians of law and order.

Sir, working women in Bailadilla
ore mines of Madhya Pradesh were’
subjected to atrocioug rape by the
very members of the police force on
the 1st April, 1978. Workers’ de-
monstration protesting against re-
trenchment wag lathi-charged and
tear-gasseq and women in the de-
monstration were molested. Later at
night women were carried to wilder-
ness and raped. Names of four wo-
men were given who were raped and
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then shot dead. Statements were re-
¢orded by public leaders of several
women who were raped—one of them
by seven poliemen,

Cases of rape by policemen are the
most wide-spread in respect of such
women or family members of such
men who have been arrested with
some or the other charges, real or
fictitious.

Mr. Chairman, rape of Shakila of
Guntur district of Andhra Pradesh is
a sorded case in point. Both Shakila
and her husband were ultimately ad-
mitted to the Osmania hospital
Hyderabad, sent there by the police
as ‘unidentified persons’, where Sha-
kila died. It was in October, 1979.

Then, Sir, Henry was in police
lock up from 22nd September charged
with theft. The representatives of
four womens’ organisations of An-
dhrg Pradesh when they met an ex-
tremely dilapidated Henry in Os-
mania hospital on the 14th Qctober
said. “With tears in his eyes he nar-
rated how his wife was raped in 2
room just behind his cell. He heard
her shriekg helplessly locked up in
a room. She came running towards
his cell shouting ‘save me’ but the
police dragged her and raped not
once but on several nights. Police
threatened him with dire conse
quences if he leaked anything out.
One constable brought sleeping pills
and he was asked to swallow them
and it seems by force the pills were
administered to him. The police was
threatening that he would have to
languish in the jail on the charge of
committing suicide throughout lifer if
he leaked it out to anybody.

Sir, if the cases ‘cited by me are
not recent that does not mean this
type of things have decreased in the
recent months. I need not mention
about Narainpur, Parashbigha, Dohia,
Pipra and Hensi as those are too
fresh to necessitate reminder.

Apart from the types of cases of
rape illustrated above by me there are
of course some other kinds which need
some mention, for example, rape
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for wrecking vengeance in long-
standing feuds, rape out of sup-
erstitions and of course rape to
satisfy lecherous lust. But all have
one common feature and that ig the
deep-rooted idea that women are in-
terior human beings gnd it is g God-
given privilege of man to rape a wo-
man. In reality, it is essentially a
question of changing the present atti-
tude of the entire society towards
women gand to establish women’s
equality not in words but in action.

How do the Government or arms of
the Governments react to rape cases?
Often with callousness. If a lot of
row can be kicked up sometimes, they
wake up and order enguiries of one
kind or the other which again are
often lost in oblivion, Most of the
time it is even wWorse,

It is shocking that a Madhya Pra-
desh Minister declared in Vidhan
Sabha self-righteously that only 137
cases of rape of Harijan and Adivasi
girls were reported in the first six
months of the new Government for-
med in 1977. It is still more shocking
to hear a Minister in Bihar stating
in the State Assembly that only 54
cases of rape of Harijan girls were
reported in 1977 while the figure was
57 in 1976. This is also an eloquent
testimony of what happened under
different rules.

It is atrocious that the Inspector
General of Police of Madhya Pradesh
jssued a circular to the police force
not to indulge in raping when the
State Assembly would be in session,
perhaps implying that they could go
ahead merrily in the off session
periods.

If the judgement of a bench of
Supreme Court in the Mathura case
could rightly produce such an angry
reaction among various sections of
women cutting across party affiliations,
one can imagine how great is the
necessity of a total reorientation of
socia] attitudes by the Government
and by the entire society.

In my motion, 1 have mentioned the
necessity of effective steps by the
Government to prevent the recurrence
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of rapes at least to lessen their recur-
rence. These effective steps are
necessary in various fields, One of
these fields is legal. Though I am not
a lawyer, even then from the point
of view of common sense, I would
like to make a few suggestions. For
some time the women's organisations,
women lawyers etc. are raising seve-
ral points for amending the Indian
Penal Code, the Criminal Procedure
Code and the Evidence Act, One of the
points mentioned in thig connection is
to shift the onus of disproving the
rape charges on the accused. Under
the present system, the onug of proof
ete. in regard to this crime is also as
it obtains in the general criminal law.
The accused js presumed to be inno-
cent and onug to prove him or her
yguilty is on the prosecution. But, Sir,
under our system of law in certain
offences, for example under the Pre-
vention of Corruption Act, on certain
circumstances the presumption of
guilt may be drawn and then the onus
shifts on to the accused to prove his
innocence. Is not rape an equally
heinous crime ag such economic
offences, if not more? Why should
appropriate amendments not be made
to say that in cases of rape the victim
will not be required to prove the
guilt, but the accused will be required
to nrove hijs innocence.

Another point ig definition of rape.
As it stands now, it would be rape if
it is committed against the will or
consent, Finstly, why has she to prove
phat she had no consent? Does any
plundered man prove that he had no
consent in parting with hig valuables
when the robber robbed him? Secondly,
the present law says that it is no ‘con-
senf’ only when it is obtained by put-
ting the victim In fegr of death or hurt,
How about other fears? Fear of put-
ting the dear ones to death; fear of
black-mailing in the society; fear of
economic destitution? Are all these
#ears any the less dangerous? More-
over, in caseg of rape, the victim is in
the greatest of disadvantages due not
only to social conditions, but also to
natural physical conditions. Here,
asking her to prove absence of consent
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is, in reality, adding insult to injury.

Yet another demand is to hold the
trials in camera. so that the identity
of the victim is not disclosed. - In our
society, with stigmg attached to rape
victims, it is absolutely essential

In my opinion, the strictest view
must be taken of thig crime when it is
perpetrated by the police, since it is
thege ‘protectors’ who are, in most
cases, the worst «ffenders, both direct-
ly and indirectly. In cases of any
police-man being the accused, the
investigating pcwer must not be left
with those very same forces. Some
other agencies should be stipulated;
otherwise, it wil] be well nigh impos-
sible to convic{ any accused.

The necessity »f strictly enforcing
Section 160(1) cf the Cr. P.C. to see
to jt that women are not called te
attend a police investigation at any
place cthe; thaw neir homes, is great.
I am glad tc see that the Government
hag referred the question of amending
the laws connected with rape, to the:
Law Commission. But, Sir, with all
respect to such Commissions, T would
like to exoress my apprehension that
unlesg some women—be they lawyers
or social workers—are drafted into
these commissions, it will be difficult
for men-oriented commissiong to see
it from women’s point of view. I hope,
Sir, it will be done. Moreover, women’s
organizations should be consulted and
the programme should be time-bound.
Let the Government state before the
House, by which time they would
bring such amendments,

Sir, everybody knows that good
orders are not enough. Otherwise,
despite the welcome orders sent re-
cently by the Government not to take
women in for police investigation after
sun-set, we would not have seen the
news appearing in the newspapers only
yesterday, of raping of a Harijan girl
by a policeman right inside the Kot-
wali police station compound in the
capital itself.

Therefore, the most important point
is to create gocial alertness—to create
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.a movement to stop this crime. For
that purpose, constifuting a national
committee with representatives of
“women’s and other organizations to go
into all aspects of the question, and
“to act as a vigilance committee, should
be considered.

Another point in this connection is
the question of socia] rehabilitation of
the victims of rape. Unlesg thig is
‘taken up, cases will not really come to
light. I hope Government wil: take
measures {0 help such women, and to
help socia] organizationg through the
Socia] Welfare Department, to sce to
it that they can conduct their activi-
ties in regard to unearthing of the
cases, defending the cases and reha-
bilitation of the victims, satisfactorily.

The pecessity of utilizing the mass
media for combating this evi] is yet
another great necessity. Nowadays,
with the spread of radio in the vil-
lages, the Ministry of Information and
Broadcasting can do a lot in this res-
pect. They should do some home-
work—if they are not doing it already
—and report to the House as 1o what
they propose to do about it.

With these words, Sir, 1 earnestly
appeal to all Members of the House
not only to support my motion, but
also to act with determination to cry
a halt to this heinoug crime. I appeal
to al] parties that this ig a question
on which we should be able to act
together. Let us proceed to do so0;
let us really. be the championg of the
people in the matter of this grave
<rime against women who are, if I may
say 8o, the phyaically weaker, but
really the better half of the humanity.

With these words, I move the
Motion. Thank you.

MR. CHAIRMAN: Motion moved:

“That this House expresses its
grave concern at the alarming inci-
dence of rape of women, particularly
by anti-socia] elements engaged by
the vested interests and on occa-
siong even by the police in different
partg of the country and urges upon
the Government to take effective
steps to prevent their recurrence.”
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MR. CHAIRMAN: Mr. Daga, do you
want to move your amendment?

SHRI MOOL CHAND DAGA (Pali):
Yes. I beg to move:

That in the motion,—

after ‘cteps” insert—

“angd bring forth necessary amend-
ments to the law.” (1).
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MR. CHAIRMAN: Shrimati Suseela
Gopalan.

SHRI MAGANBHA] BAROT (Ah-
medabad): Sir, is it going to be the
privilege of only lady Members to
participate jn thig discussion?

MR. CHAIRMAN: It will be taken
up tomorrow when you will get an
opportunity.

SHRIMATI SUSEELA GOPALAN
(Alleppey): Sir, 1 am happy that,
though at Lhis late hour, it has been
brought to the notice of the House.
The atrocities on women gre increas-
ing day by day and every day we are
reading in the papers and hearing 80
much on this subject. Yet, for the
last 32 years those who were ruling
the country did not consider it a
serious thing to pe taken note of.

MR. CHAIRMAN: She may continue
her speech tomorrow,

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
28, 1980/Chaitra 8, 1902 (Saka).



